




























































































































































































































































































































































































) )
SISODIA and ses dated Court of of Hon'ble High | disposal of the Court of Delhi
VS. awaitin wer 23.11.2 Delhi Court of Delhi | case after
MANOJ KR. g orders e 023, the was received | vacation of
TIWARI of exa proceed through  counsel | interim order.
(MP), Hon'ble min ings whereby
PARVESH High ed before directions  have
SAHIB Court in this been given for
SINGH of Delhi pre- Court continvation  of
VERMA(MP) sum were interim order till
,HASRAJ mo stayed the next date of
HANS(MP), nin by hearing i.e.
HARISH g Hon'ble 09.09.2025.
KHURANA, evid High Accordingly,
VIJENDER enc Court matter was re-
GUPTA(ML e of notify for
A), Delhi. 15.09.2025.
MANJINDE
R SINGH
SIRSA(MLA)
DLCT12- CT.C.NO. U/S. 499/500 Former | 19.07.2019 | 02.08.2019 | 10.01. | Post 2 2 Not - Yes Yes Depends upon | On  13.05.2025, | Appropriate steps | Undertaking
001350-2013 | 50/2019 IPC MP 2020 notice wit | Recor the order of | undersigned was | will be taken for | given by Ld.
ZEE MEDIA complai nes | ded Vide Vide order [ Hon'ble High |on leave. a copy | expeditious Counsel for
CORPORATI nant's ses order dated | Court of of order dated | disposal of the complainant
ON LTD. evidenc wer dated 30.11.2023 | Delhi 07.05.2025 of | case after before Hon'ble
VS. eand e 07.01.2 | of Hon'ble Hon'ble High | vacation of High Court of
MS. MAHUA awaitin exa 021 and | High Court Court of Delhi | interim order. Delhi that he
MOITRA g orders min 06.04.2 | of Delhi was received would not
of ed 021, which through  proxy examine any
Hon'ble in Ld. records the counsel as per witness before the
High pre- counse! | undertakin next date of trial court.
Court sum for g given by hearing before the
of Dethi mo respond Ld. Hon'ble high
nin ent was | counsel for court is
bound | respondent 11.08.2025
evid by the that he matter was  re-
enc stateme | would not notify for
e nt given | examine 13.08.2025.
by him any
befare witness
Hon'ble | before this
High Court till
Court next date.
of Delhi
that he
would
not get
witness
es
examin
ed
before
the
Trial /
Court.
p -\
< = g Al I'Am'\-'!
Ko™ AT A AR 2 g
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8. JDLCT 12 CT.C. No. Urs 499/ 4 |Two 18.03.2021 | 06.04.2021 -~ |Framin | 9 | - | 4 Not - - Yes Yes Depends upon | On  15.05.2025 | Appropriate steps | Stay of
000028-2021 | 5/2021 500/34/35 accused gof wer | Recor the orderof [copy of order | will be taken for | proceedings by
Delhi Jal IPC persons notice e | ded Vide Vide order | Hon'ble High | dated 08.05.2025 | expeditious Hon'ble High
Board VS. are sitting and exm order dated Court of of Hon'ble High | disposal of the Court of Delhi
Adesh Gupta MLAs. awaitin ined dated | 05.08.2022 | Delhi Court of delhi is| case after
&Otrs. g orders in 18.12.2 and received through | vacation of

of pre- 021, the | 01.11.2023 e-mail , whereby | interim order.
Hon'ble sum proceed | of Hon'ble the said matter
High mo ings High Court has  been re-
Court nin befare of Delhi notified on
of g this
Delhi. evid Court 02.09.2025.
enc were matter was re-
e stayed notify for
by 09.09.2025.
Hon'ble
High
Court
of
Delhi.

9. [DLCT12 CT.C. No. U/s 499 r/w 1 | Former |16.11.2021 | 01.12.2021 - Framin [ 4 | - | 4 [ Not - - Yes Yes Depends upon | On  05.05.2025 | Appropriate steps | Stay of
000080-2021 | 21/2021 section 500 MP gof wit | Recor the order of | Counsel of both | will be taken for | proceedings by
Tajinder Pal 1PC naticea nes | ded Vide Vide latest | Hon'ble High | parties submitted | expeditious Hon'ble High
Singh Bagga nd ses order | order dated | Court of that the Hon’ble | disposal of the Court of Delhi
Vs awaitin wer dated 21.08.2024 | Delhi High Court has | case after
Subramanian g orders e 04.04.2 | of Hon'ble re-notified matter | vacation of
swamy of exa 022, the | High Court for 26.08.2025.the | interim order.

Hon'ble min proceed | of Delhi reader of the court
High ed ings also verified the
Court in befare same from the
of Delhi pre- this official  website
sum Court of Hon’ble High
mni were Court of delhi.
ng stayed Matter was re-
evid by notify for
enc Hon'ble 30.08.2025
e High
Court
of
Delhi. \

10. | CNR No. Cr.C No. Sec 23 (1) 1 | Former 14.12,2010 | 05.07.2011 - Supply | 17 | = | -- Not - - Yes Yes Depends upon | Matter was not | Appropriate steps
DLCTI12- 2/2021 r/w section 4 MLA of Recor the orderof |listed in May. | will be taken for
000057-2021, |R.C.No.AC-I- | (1) of docume ded Vide Vide latest | Hon'ble High | Vide order dated | expeditious
CBI 2007-A 0003 | Foreign nts and order order dated | Court of 07.03.2025, disposal of the Coirt of Delhi
Vs. Contribution awaitin dated | 28.08.2024 | Delhi Hon’ble High [ case after
Arvind (Regulation g orders 08.12.2 | of Hon'ble Court of Delhi has | vacation of
Khanna " Act, 1976 of 022 of | High Court extended interim | interim order.

Ko :
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Hon'ble Hon'ble | of Delhi stay order till next
High High date i.e
Court Court 16.07.2025.
of Delhi of Delhi Accordingly,
whereb directions  have
y Trial been given to file
Court the copy of the
was said order on the
directed next date ie.
to 24.07.2025.
adjourn
the
proceed
ings.

il. | CNR No. Cr.C.No.13/22 | 186/353/34 12 [ One of 28.07.2022 | 01.08.2022 - Scrutint | 28 - | Not Yes Yes Depends upon | On  21.05.2025 | Appropriate steps | Stay of
DLCT12- 1IPC accused y of Recor the order of | bailable warrants | will be taken for | proceedings by
000074-2022, persons is docume ded Vide | Vide latest | Hon'ble High | issued against | expeditious Hon'ble High
State asitting nts, order | order dated | Court of accused disposal of the | Court of Delhi
Vs, MLA argume dated | 08.10.2024 | Delhi Amanatullah khan | case after
Hidyatullah nt on 13.09.2 | of Hon'ble for next date of | vacation of
& Ors the 022, | High Court hearing. Ld. | interim order.

point of 19.10.2 | of Delhi Counsel submits
charge 022 and the next date
and 04.09.2 before the
awaitin 023, Hon'ble High
g orders 19.03.2 Court is
of 024 07.10.2025,
Hon'ble Hon'ble further the order
High High has not been
Court Court placed on
of Delhi of Delhi record.Ld.
has Counsel  seeks
given some time to file
directio the order. Re-
ns for notify for
stay of 30.05.2025
Trial On  30.05.2025
Court Accused
proceed Amanatullah khan
ings has appeared
through VC.
Since the accused
has appeared, the
bailable warrants
stands canceled.
Ld. Counsel
submits that the
next date before
the hon’ble High
Court is
07.11.2025. Order
of Hon’ble High
Court has heen
placed on record.
Re-notify for
. 14.11.2025. \
&
/QN{Q\N ¢ /
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12, |DLCT12- Ct. Cases:- Sec. 500 IPC Former |19.05.2023 | 22.05.”723 |06.12.2 | Stateme | 5 | -- [ 05 | Not - - No No Depends upon | Matter was not | Shortest possible | Stay of
000078-2023, |(09/2023 MLA 023 nt of wit | Recor theorderof |listed in May | dates are given for | proceedings by
Manjit Singh accused nes | ded Hon'ble High | 2025.Vide order | expeditious Hon'ble High
GK under ses Court of dated 24.02.2025, | disposal of case. | Court of Delhi
Vs. section wer Delhi Hon’ble High
Manjinder 313 of e Court of Delhi has
Singh Sirsa CrPC. exa extended interim

min stay order till next
ed, date ie.
cros 24.07.2025.

s Accordingly,

exa matter adjourned
min for PE/ further
ed proceedings  for
and 28.07.2025.

disc

har

ged.

13. |DLCT12- Cr. Case:- Sec. One  of|15.06.2023 | 07.07.2023 |21.05.2 | PE 43|04 | 5 [ Not - -— No No July, 2025 On  08.05.2025 | Shortest possible | Detailed order on
000093-2023, | 06/2023 354,354D,35 the 024 Recor Witness  PW-6| date is given as|charge was
State 4A,506(1),10 accused ded ‘SR’ partly | per the | pronounced  on
Vs. 9of IPC persons is examined and his | convenience  of| 10.05.2024  and
Brij Bhushan an Ex-MP further victims/prosecutio | charge was
& Anr. examination was|n wimesses as] framed on

deferred. matter | well as  Ld.|21.05.2024.
adjourned for PE | Counsel for
on  20.05.2025. | accused persons. | Around 40
On  20.05.2025 Prosecution
Witness PW-6 witnesses are
‘SR’ further required to be
cross-examined examined.
and discharged.
Witness at serial So far, 4
no.2i.e. Ms. P be witnesses  have
summoned  for been  examined
next date of and Ld. Defence
hearing.  matter counsel has been
adjourned for PE conducting
on  29.05.2025. extensive  cross-
On  29.05.2025 examination  of
PW-7 is partly the  prosecution
examined in chief witnesses.
and further
examination-in-
chief deferred for
the reason stated
in the evidence,
witness has been
conseled by
retiring to the
chamber and has
been asked
questions as to
whether she is
. % under any undue N\ /
)\c,:(‘*r - i
(Ahlmad) Page 7 of 19 Nﬁﬁ'«fﬁ E@ 2 eE ~C"-*
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influence, threat
and assurance has
been given to her
regarding
proteciion.  Ld.
Counsel for the
witness has also
accompanied  in
the chamber. PW-
7 is bound down
for the next date
of hearing. Matter
adjourned for PE
on 08.07.2025

14.

DLCT12-
000115-2023,
DRI

Vs.

Baba Leather
Impex Pvt.
Ltd. & Ors

Ct. Case No.
12/2023

Sec. 132 of
The Custom
Act

one of the
accused
persons is
asitting
MLA

06.06.2023

11.08.2023

Argume
nts on
charge

31

18 | Not
Recor
ded

No

July, 2025

On  08.05.2025
Pw-14 Sh.
Loknath Kukreja
is examined,
cross-examined
and
discharged.Ld. Sr.
Standing Counsel
for complainant
submits that he
will submit
requisite
certificate
required for
electronic
evidence with
respect to todays
deposition in the
next date of
hearing.  Matter
fixed for
17.05.2025

On  17.05.2025,
Sh. Loknath
kukreja submitted
the certificate U/s
138(c) of customs
act. Pw-15 Aditya
Kumar Dutt, Pw-
16 Harish Kumar
Parmar and pw-17
Ranjeet  Kumar
were  examined-
in-chief,  cross-
examined and
discharged as
witnesses. Matter
fixed for
24,05,2025.

On  24.05.2025,
Pw-18 __ anirban

Shortest possible
dates are given
and  appropriate
steps are being
taken for
expeditious
disposal of case.

Filing of
miscellaneous
application by the
accused and
extensive
arguments
addressed before
the court on the
point of charge.

Ay
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Dasgupta and
Pw-19 Ashif A
were  examined,
cross-examined

and discharged as
witnesses. Ld.
Senior  counsel
submits that he
does not want to
lead any more
post-summoning
evidence. Matter
put  up for
arguments on
charge on
04.06.2025

15

DLCTI12-
000198-2023
STATE vs
KAPIL
MISHRA
(RBT ON
16.12,23)

14/2023

Cr. CASE No.

Sec. 125 OF
REPRESEN
TATION OF
PEOPLE
ACT

EX-MLA

01.11.2023

22,06.2024

Scrutin
y of
docume
nts,
argume
nts on
charge
and
filing of
status
report.

- Not
Recor
ded

No

Depends upon
the orders of
Ld.
Revisional
Court.

On  26.05.2025,
The court heard
further part
arguments on
behalf of the
accused, focusing
on the adequacy
of the
investigation
regarding  para
9(d) of the order-
sheet dated
04.03.2024. The
court made
diligent efforts to
collect evidence
from the accused's
Twitter  handle,
but no one was
present to follow
up the directions.
The coun s
appending  only
order-sheets  of
20.03.2025 and
08.04.2025 and
the  order-sheet
dated 04.03.2024,
where the
directions for
further
investigation were
laid down by the
Ld. Predecessor,
for the Worthy
Commissioner of
Palice, Delhi
Police, and
Worthy Joint

NA

Revision petition
was filed by the
accused  against
the  summoning
order was
dismissed on
07.03.2025 now
matter fixed for
arguments on
point of charge
for 08.04.2025.

Aot
(Ahlmad)
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Commissioner,
Northern Range.
The court is also

urging the
Investigating

Agency to
pracure the

relevant material,
as the charge-
sheet is pending
from 20.03.2024.
If the Delhi Police
fails to investigate
or there is any
abstruction,  the
court will report
it.Copy of order
be sent to Worthy
JointCommission
er, Northern
Range 1o do the
needful as already
hisWorthy office
was well-
acquanited  with
the state of affairs
0n20.03.2025.Ack
nowledgment of
receipt of this
order-sheet bealso
called from the

Office of
Commissioner of
Police,

DelhiPolice from
the cancerned
officer, whom the
WorthyCommissi
oner of Police
delegates to.
Matter Put up for
further arguments
on charge and
statusreport from
the Worthy Joint
Commissioner,
Northern
Rangeunder  his
signatures be filed
before this Court

on 07.07.2025
16. |DLCT-12- . [ Ct.CaseNo. |Sec. 12of Sitting 03.06.2024 | 08.07.2024 -~ | Appear | -~ | - | -~ | - - - Yes Yes Depends upon | Matter was not | Appropriate steps | Stay of
000163/2024 | 12/2024 the MLA ance of Vide theorderof |[listed in May | will be taken for | proceedings by
Protection of accused order Hon'ble High | 2025. On | expeditiqus Hon'ble High
Woment dated Caurt of 26.04.2025, a dlsposala the (‘ourt Delhi
BHANVI _ from D.V. 11.09.2 Delhi copy of order| case after
N
; ;%"': aRml-08
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KUMARI
SINGH Vs.
RAGHURAJ
PRATAP
SINGH

Act, 2005

024, the
proceed
ings
before
this
Court
were
stayed

by
Hon'ble
High
Court
of
Delhi.

dated 22.04.25 of
Hon’ble High
Court of Delhi
was placed on
record by the
counsel for
respondent
whereby the
present
proceedings have
been stayed till
18.08.2025.
Accordingly,
matter adjourned
for 20.08.2025.

vacation of
interim order.

DLCT12-
000268-2024

Gyanendra
Singh v. Ajay
Mahawar &
Ors.

Ct. Case
No.17/2024

Uls 223 &
175 of
BNSS, 2023

One of
the
accused
persons is
sitting
MLA

27.09.2024

NA

NA

Filing
of ATR.

NA

NA

NA

NA

NA

NA

NA

No

No

Tuly 2025

On  28.01.2025,
clarifications have
been taken from
the counsel for the
complainant
Arguments heards
on and application
ws 156(3) was
disposed off vide
separate order of
even date.
However
opportunity is
afforded to lead
pre  summoning
evidence ws 200
Crpc and matter
adjourned for
13.02.2025.

On 13.02.25
Proxy counsel
submits that he
seeks to file
revision against
order dt. 28,01.25,
50 matter
adjourned for PSE
for 25.02.25.

On 25.02.25 again
Proxy  counsel
submits that he
seeks to file
revision  against
order dt. 28.01.25,
S0 matter
adjourned for PSE
for 11.03.25.

On 11.03.25
counsel for
accused submitted

Appropriate steps
are taken by
giving  shortest
possible dates for

. | expeditions

disposal of the
case.

On  27.09.2024,
fresh  complaint
was received by
way of
assignment.

On  25.02.2025,
the  application
ws 175(3) of
BNSS was
dismissed and
opportunity is
afforded to lead
pre  summoning
evidence ws 200
Crpc and matter
adjourned for
11.03.25,
14.04.2025.

Page 11 of 19
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that revision filed
in session court
was adjourned so
matter adjourned
for 14.04.2025.

On 15.04.25 in
Rev. 06/25

01.05.2025 in Ld.
Court,
hence matter was

On 07.05.25 vide

01.05.25 in Crl
Rev. 06/25 file
has been sent to

Sh.Vishal Gogne
Spl Judge PC aCt
which s
scheduled for 27-

On 31.05.25 file
in Crl. Rev. 06/25
file has been sent
to the court of
Gogne
Spl Judge PC Act
which is
scheduled for 09-

was
for

for

dated

of

“d
Additional Chief

Rouse Avenun Distri

s

53

"
!

18. |DLCT1i2- Cr. CASE No. | 3DPDP 1 | Sitting 21,12,2024 menn -~ | Argume - - not —— No No Depends upon was not| Apopriate  steps | Stay of
000393-2024 | 17/2024 ACT. MLA nton record the order of May | will be taken by [ proceedings by
STATE vs cogniza ed Hon'ble High giving  shortest | Hon'ble High
KULDEEP nce Court of 15.04.2025, | possible dates for| Court of Delhi
KUMAR @ Delhi High | expeditions
MONU Court of Delhi|disposal of the

placed on | case.
FRESH record by the
RECEIVED for
ON 21.12.24
the
proceedings have
been stayed till
so
before trail court
have been stayed
till the next date
i.e. 20.08,2025, %
/Quw,r’
(Ahlmad) Page 12 of 19
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19.

DLCTI2-

Cr. CASE No.

Section 2(H) Sitting 18.01.2025 - PSE - 103 not -— No No July, 2025 On 20.02.25 | Apopriate  steps —
000043-2025 |02/2025 BNSS 2023 MLA wit | record lawyers are | will be taken by
Ct. Case nes [ ed abstaining  from | giving  shortest
02/2025 ses work. Matter was | passible dates for
Suraj Bhan wer adjourned for | expeditions
Chauhan vs e purpose fixed on |disposal of the
Saurabh exa 18.03.2025. case.
Bhardwaj min On 18.03.25
ed complainant
FRESH in submitted the
RECEIVED pre electronic
ON 18.01.25 sum evidence
mo regarding
nin defamation  and
g list of witnesses,
evid matter adjourned
enc for further
e proceedings  on
28.03.25.
On 28.03.25
complainant
submitted the
electronic
evidence
regarding
defamation  and
list of witnesses,
matter adjourned
for Pre
summoning
evidence on
09.04.25.
On 09.04 25
complainant  and
witnesses  were
not appeared
before
undersigned. Last
and final
opportunity  was
given to
complainant and
matter adjourned
for purpose
already fixed on
21.04.2025.
on  21.04.2025,
two witnesses
alongwith
complainant were
examined. Matter
adjourned for
further PSE on
26.04.2025.
On 26.04.25,
undersigned was
./(Q@(V\ / %
(Ahlmad) Page 13 of 19
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on leave, so
matter adjourned
for purpose fixed /
PSE for
03.05.2025.

On 03.05.25
matter fixed for
evidence on
22.05.25.

On 22.05.25 son
of  complainant
untoward incident
has been taken
place on 16.05.25
thats why matter
was adjourned for
10.07.25.

20.

DLCTI2-
000040-2025

RBT on
20.01.2025

STATE vs
VIVEK &
ORS.

FIR NO.
244/12

PS
MIANWALI
NAGAR

Cr. CASE No. | 186/353/352/
01/2025 147/148/49/4
27 IPC

EX.-
MLA
(Bijender
Singh)

16.09.2015
(Actual)
RBT an

20.01.2025

PE

23

18

No

JULY, 2025

Matter is at the
stage of
prosecution
evidence, some
witnessess  were
not appearing
before the court
even after
repeated
summons. Now a
strong action
taken against
these  witnesses
and bailable
warrants  issued
against them.
Matter was fixed
up for PE on
12.03.2025.

On 12.03.25, 3
eye witnesses of
Delhi Police
examined and
discharged  and
matter adjourned
for argument on
27.03.25.

On 27.03.25
arguments  have
been heard on
both side. Ld.
APP has drawn
the attention of
undersigned that 3
matenal witnesses
of Palice need to
be cross examined

Apopriate  steps
will be taken by
giving  shortest
possible dates for
expeditions
disposal of the
case.

P G

~
J

© (Ahlmad)
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s0 3 main
witnesses was
summoned for
evidence for
03.04.2025.

On 03.04.25 two
material witnesses
examined and
deferred for next
date and 3 more

witnesses
summoned  for
evidence on
16.04.2025.

on 16.04.25, two
witnesses

examined and
discharged, 4
witnesses
summoned for the
next date for
evidence on
24,04,25.

On 24.04.25, two
material witnesses
were examined,
cross  examined
and discharged 3
witnesses  were
summoned
through DCP
concerned for PE
for 06.05.2025.
On 065.25 Pw-
16, Pw-17 and
Pw-18 examined
cross-examined
and  discharge.
Matter is put of
for PE on
15.05.2025.
on15.05.25Ld.
APP submits that
there is no witness
to  beexamined,
henceforth, PE be
closed. In view of
the
submissionsgiven,

PE stands closed.

Matter put up for
recording of
statement w/s 313
CrPC  ofall the
accused  persons

el
(Ahlmad)
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on 21.05.2025

On  21.05.2025
Statement under
Section 313 CrPC
of all theaccused
persons have been
separately
recorded.The
accused  persons
do not wish to
lead
defenceevidence.
Put vp for final
arguments on
23.05.2025.

on 23,05.2025 the
undersigned was
on leave. Matter
fixed for
24,05.2025

on 24.,05.2025
Final arguments
heard.Matter  is
reserved for
judgment.matter
Put up for
judgment/any
clarifications, if
required,on
05.06.2025

21,

DLCT12-

CT. CASE

210 r/w 223 Sitting 25.01,2025 | - - MISC. - | == | Not - No NO On  22.03.2025, | Appropriate steps| Fresh case was
000053-2025 | 04/2025 of BNSS MLA record the undersigned|are taken by received on
DEEPAK (A-3) ed was on leave and | giving  shortest 27.01.2025.
KUMAR Vs the next date was | possible dated for
SHO given by Ld. Link | expeditious
PRASHAD ACIM for | disposal of the
NAGAR & 26,03.2025. matter.
ORS. On 26.03.25
matter adjourned
FRESH on behalf of|On 19.05.25
CASE complainant  on| matter has been
RECEIVED the ground that|disposed of as
ON 27.01.25 main counsel was | dismissed.
not available so
matter was
adjourned for
02.04.2025.
on 02.04.25
arguments  heard
on behalf on
complainant and
matter adjowned
. for orders on A/
-/KWW\/’
: (Ahlmad) Page 16 of 19
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04.04.25.

On 04.04.25 some
clarifications was
required from
complainant side
so matter
adjourned for

clarifications on
14.04.25,
14.04.25 was
declared holiday
by Hon’ble High
Court, so matter
was put up on
15.04.2025. Ld.
Counsel for
complainant was
directed to argue
in view of
judgment CBI Vs
State of Rajathan
AIR 2001 SC 668
and prople
patriotic front,
New Delhi vs KK
Birla 1984 Crl
Law Journal 545
on the next date
29.04.25.

On 29.04.25,
arguments  heard
on  behalf of
complainant,
matter put up for
orders on
13.05.2025.

On 13.05.25
undersigned was
on leave.

On 19.05.25
matter has been
disposed of as
dismissed.

22, |DLCTI12- CT. CASE 210 r/w 223 Sitting 25.01.2025 | -- -- MISC. == | -= | Not - No NO - On 10.03.25 pait | Appropriate steps| Fresh case was
000052-2025 | 05/2025 of BNSS MLA record arguments have|are taken by| received on
DEEPAK (A-3) ed been heard on|giving  shortest 27.01.2025.
KUMAR Vs behalf of | possible dated for
SHO complainant  and | expeditious
PRASHAD matter adjourned | disposal of the
NAGAR & for the purpose of | matter.

ORS. maintainability on
22.03.2025.
FRESH On  22.03.2025, | On 19.05.25
CASE the undexsigned‘\gmer has been
RECEIVED was on leave and | didposed of as /
ON27.0125 | . the next date was | dismlissed.
3%
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I given by Ld. Link
ACIM for
26.03.2025.

On 26.03.25
matter adjourned
on behalf of
complainant  on
the ground that
| main counsel was
not available so
matter adjourned
for 02.04.2025.

on 02.04.25
arguments heard
on behalf on
complainant and
matter adjourned
for orders on
04.04.25.

On 04.04.25 some ,
clarifications was
required from
complainant side

s0 matter
adjourned for
clarifications on
14.04.25.

14.04.25 was
declared holiday
by Hon'ble High
Court, so matter
was put up on
15.04.2025. Ld.
l Counsel for
i complainant was
directed to argue
in  view of
judgment CBI Vs
State of Rajathan
AIR 2001 SC 668
and prople
patriotic front,
New Delhi vs KK
Birla 1984 Crl
Law Journal 545
on the next date
29.04.25,

On 29.04.25,
arguments  heard
on  behalf of

complainant,
| matter put up for
orders on

13.05.2025. On

13.05.25 (\ /
undersigned was el
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on leave.
On 19.05.25
matter has been
disposed of as
dismissed.

23.

DLCTi12-
000088-2025

Case RBT on
11.03.2025

STATE vs
Roshan Lal
Verma &

FIR NO.
912/2015

BHAJANPU

08/2025

Cr. CASE No.

419/420/467/
468/471/120-
B/34 IPC r/w
3/4/5
Gambling
Act, 30
Arms Act,
66(D) IT Act,
and 4/7
Name &
Emblem Act.

28

3
abat
ed)

Former
MP &
MLA

A-19
(Dharam
Pal
Yadav@
DP
Yadav)

18.11.2015
(Actual)

RBT on
11.03.2025

Argume
nis on
charge

77

- Not
record
ed

No

July , 2025

on 07.05.25.
On 07.05.25
arguments heard
on behalf on
prosecution  with
respect to
arguments on
charge for abourt
2  hours and
matter  adjourned
for remaining
arguments on
behalf of state on
20.5.25.

on 20.05.25
arguments  heard
on behalf of Ld.
APP on the poimt
of charge. NBWs
of issued against

”Ahpopriate steps

will be taken by
giving  shortest
possible dates for
expeditions
disposal of the
case.

some accused
persons stands un- !
executed.  Status |
reprots be calledi
from the DCP
North East under'
his signatures on
the NDOH.
Matter put up for
order on charge
on 10.06,25.

RBTon

20.01.2025

(Ahlmad)

(Ahlmad)

Page 19 0f 19

Rause Avenye Dis et 7 i, Now Defhi






